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'CORAM

.HON'BLE MR. A.V. HARIDASAM, VICE CHAIRMAN

V.Balan, S/o Nayadi,
aged 4lyears,
Kunnathutharathu House, *

‘Neduzhottu, Shornur. ...Applicant

TByeAdvocate,Mr.’M.R.Hariraﬁz
v.
1. Union of India represented by the
Secretary to Government of India,
. Ministry of Communications,
_New Delhi.

2. The CGMT, Kerala Circle,
Trivandrum.

3. Telecom District Manager, _ ‘
. Palghat. -~ : "~ +..Respondents

(By Advocate Mr. PJ Philip e

. The application haﬁing been heard on 10.11.2000, the"
** Tribunal on the same day delivered the following:

ORDER

. HON'BLE MR. A.V.HARIDASAN, VICE CHAIRMANM

The applicant who was engaged under the Junior
Engineer, Telecom, Shornur'during 1978 approached the
Tfibunal in the year 1993 on the ground that he was not
engaged for work. The said application was disposed of

along with 0.A.1402/93 and connected cases directing

" that a panel of casual mazdoors Who_had performed'duties

in the past may be prepared for reengagement. Though

the applicant submitted his application for reengagement

pureuant to the notification issued, he was not

~empanelled fer‘engagement. Therefore, aggrieved by his

non-inclusion in the panel for engagement the applicant

'contd....
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has filed this application for a declaration that

non-engagement of the applicant as approved casual

mazdoor ~is illegal and to direct the respondents to

.empanel the applicant as an approvéd casual mazdoor and

to engage him for casual work on the basis of the

placement in the panel.

2. The respondents in their‘ reply statement
contend that the applicant did. not produce certificate
issued by the Gazetted Officer for his prior engagement.
Therefore, he héd>no claim for reengagement. They élso
contend that as the applicant had for the first time
approached in the ¥€ar 1993 for reenéagement having been
engaéed only in the year 1978 his claim is barred by
limitation and therefore he cannot be included in the
panel for engagement.

3.  After hearing tﬁe learned counsel of the
applicant and perusing the pleadings and materials
pléced.on record, I find that the action onlthe pért of

the respondents in not empanelling the applicant cannot

- be faulted for they have on the basis of the decision

given by this Tribunal iﬁ‘io.A. 1027/91 and_ connected
cases decided not to entertain appliéations from
approved casual labourers for reengagemént beyond a
pericd of -seven years and unapproved césual labourers
beyond a period of three years. As the appiicant had
put forth his claim for reengagement only after a iapse
of 15 years from the date of 1last engagement, the
respondents cannot be faﬁlted for not empanelling the

applicant.

contdeeee
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4 In the result, the application fails and the

same is dismissed leaving the parties to bear their

costs. .
- Dated the 10th day of November, 2000
A.V. H
VI
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